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(By Hon'ble Mr. Justice U.S. Malimath,
Chairman)

The direction regarding payment of leave encashment

has been complied with. The direction to convene a revieu

DPC for the purpose of crossing the efficiency bar has also

been complied with to the extent of a revieu DPC being held

and a decision being taken permitting the petitioner to

cross the efficiency bar on the dates specified. The petitioner

houever, submits that it is not enough that a decision is

taken by the revieu DPC, but it should be folloued up by

jiaking refixation of his pay, determination of the difference

in emoluments to uhich the petitioner has become entitled to

and to pay the same. Mere passing of paper orders, he says.

does not amount to full compliance. The learned counsel

for the respondents rightly and fairly submitted that further

^^^^^^teps uould be taken promptly to refix the pay and to pay
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the arrears to the petitioner and an undertaking was given

to pay the emoluments within a period of one month from this

date. Ue record the said undertaking. If the arrears are

not paid within a period of one month from this date, the

same shall be paid with interest from this date @12/6 p.a,

till the date of payment.

2. With these directions, this CCP is disposed of.
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